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K.Vigwanadham
K.HMani Bhushana Rao
S. akshmanaRao

‘ Vs

The Union of India, rep. by the
Secretary to the Govt.of India,
Cept! of Telecommunicaticn,

New Delhi,

The Chief Ceneral Manager,
Telecompunication, A.FP.Circle,
Hydeﬁabad.

The Telecom District Engineer,
Srikakulam@

Ccounsel for the applicents :

Counsel for the respondents

CORAM+
THE HOﬁ‘BLE-SHRI R.RANGARLJAN ;3 MEMBER (ADMN.)

THE HON'%LE SHRI B.S5.JAT PARAMESHWAR :MEMBER (JUDL.}

Mr.K.Ven¥ateswara Rao

BLNCH

« s Applicants,

. -Respondents,

t Mr,V,Rajeswara Rao, RExXKAGd]L.CGSC,
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CRDER
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CRAL CRDER {PER HON'BLE SHRI R. RANGARAJAF I MEMBER {ADEN.)

. Heord Mr.K.Venkateswara Rao, learned counsel for
appiicants and Mr.V,Rajeswara Rao, learned counsel for t
respondents,

' are opp
2. There are 3 applicents in this CA.

the

the

;ihk&’- 84

They/Technidians with

three fears Diploma or Degree from 1-1-12986, Nov they ane working

as TTAs. They pray for the scsle of pay of &.1400-2200/- w.e.f.,
i-1-1086,
2. Similar prayer was considered in OA,699/96 which| was

disposed of to-day,

As the contention raised and the pripyer is

sarme as' that of OA.699/26, this OA is alsc disposed of with the

same observation as given in OA,699/96,

4, The OA is disposed of,

’Lhﬁuégrufj::::sﬁz;yfff

+JAI PARAMESHWAR)

No costs.

(R. RANGARAJ

- “ n " -
/ME-MBFﬁ\(J\U .. MEMBER ( ADMN
Dated : The 17th Sept. 1598,
TDictated In the Cpen Court)
spr
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Copy to:

15 ‘
- Depte of Telecommunications, Neu Delhi,

2,

3;
e

5,
Es

7.

YLKR

wamt

eadi'e

The Secrstary to Gevt, of India,
The Chisf General Manager, Talecommunications,
A,P.Circle, Hyderabad. '

Tha Gelscem District Enginesr, Srikakulam,
Gne copy to Mr,.K.Venkatesuara Rao,Advocate,CAT,Hyderabad

Dne copy to Mr.Y.Rajeswara Rao,Addl,CGSC,CAT,Hyderabads
One capy to D.R{A),CAT,Hyderabad. |

One duplicate copy,




{!i

IT coUnT

. CHECKED 3y
CoMPaiED BY AREYED BV

IN THE CEMTRAL ADM INIST T IVE TRISUHuL
AYDERADZD BINCH HYDEAA4BAD

.

THE HIM'3LE SHRI R. 24404 1334N s M(8)

AND

THE HQN' LM SH I LJ S .:lr I rJhu.‘h?

ESHUA T :
M(3)

DATED 3 i?/?lw

CRDEZR/IDGMENT
MmA/2 A C. P un,

: _in'
C.A.ND, Eff)((P:}—f

Y AlD INTEIM OI2ECTI WS

JIGPROSED OF WITH QIRECTICHS e

DISN{S;ED
OISMISSED +5 WITHORAWN

SABERED /N JECTED
MO CRDZR ASNTC £03Ts

YLKR

T
Centye! Administrative Fribumel
gqq’!?ﬁﬁ?&!t“i

29 SEP 18

qyaTe Rre
HYJ%RABAD BENGH

o
P



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT‘:: HYDERABAD .

MANO. '3L\ 0F199‘§ ‘;b

R in )
OuheS.RoNo, WG OF 1996

Betwgén:-

1, K'Vlswanadham.
2 K.Manl Bhushana Rao., ‘
«.. APPLICANTS

3, S, Lakshmana Rao,.
" AND, ,

1, Union of India, rep. by the Secretary
to the Government of India, Department

of Pelecomminication, New Delhi,
2, The Chlef General “anager, Telecommunica-
tion, A.P,Circle, Hyderabad,

3, The Telecom District Engineer,

Srikakulam, RESPONDENTS
D ol W) (RMLL W@ i
BRIEF _FACTS OF THE CASE:- . GunA

We arex the 3 applicants herein and as such

1,
weli acquainted with the facts of the case.

i T8, n the

2 We submit that we are all working as

Department of Telecommunications. The rellef sought| for

is same, the cause of action is Bame and the respo dents

are also one and the same,

RELIEF:- It is therefore prayed that this Hon'ble

Jl- . )
Tribunal may be pleased to permit us to file single O.A.,

on‘behalf of all of us and pass such other order dr orders

as this Hon'ble Tribunal may deem fit and proper in the

circumstancés of the case.
VERIFICATION

Wwe, the undersigned 3 applicants, do hereb verify
that the contensts in the above paras are true td our personal
knowledge and legal advice from our X counsel and we have

ﬁot suppressed any materia l facts.

Hyderabad,

Dated : .
| T

\ QIENEY

Counsel for the Applicants.,
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M.A.NQ. _ OF 1996

)‘X_’M‘)b Lﬁmb ; in
)Q\f\bﬂ—v\/\v ,  0.A.S.R,No, , . OF 1996

PETITION FILED UNDER SEC. 4(5)(a) ;
, . OF CAT, PROCEEDURE com.:._

_ 94 7

(“" “’,.u,\
L

Mr., K.Venke.altes'wara Rao,

: 8 . , - . Counsel for- the Applicants.




M.A.34/97 in_CR.Sr.4179/96. .

Cigd - B Ll

10-01-97. -

Heard Mr.K.Venkateswara Rao for
the applicants and Mr.K.Bhaskaré Rao
for the respondents. ' |

The MA is not opposed, Under the

circumstances refér;ed to,-the MA is

aliowed as prayed fcr. Register the
CA. ' |

MA is ordered accordingly.
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Mr.’ ‘4 VQ..LL«‘QQ.]” e gqo

OJNSEL FOR THE APFLIC.HTS

AND

Mr.

Sre. Addl. Standing Couﬁsel for
C.C.Rlys;

L
W





